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CENTRAL ADMINISTRATIVE TRIBUNAL
CALCUTTA BENCH

No.MA,454 of 1997
0.A,1228 of 1997

Date of Order : 18.6.1998
Present. 3 Hen'ble M .D.Purkayagthas Jydicial Member.

| Vs.

UNION OF INDIA & ORS,
(S+E.RAILLAY) -

fer the applicents : Ms.B.Mendals eounsﬁl;

Fer the respendents : Nene

GRDER

In MA.,454 ef 1997» the applicants have prayed for
setting aside the transfer erder or staying the same by an
order of injunction fer the ends of justice.

2. Nene appedrs on bshalf ef the respandcnts;
K An erder ef setting aside the impugned erd.r:cannot be

grénted @s an interim relief, ag prayaed for in this miscellaneoys

- @pplicatien. Hence the M.A, is dismisseds witheut passing any

erder ag to cests.

4, The respendents are directed te file reply te 0,A,1228 of

1997 befare the next date fixsd for hesring, The 0.A. be

listed on 31.8.1998.
5 ld.ceungsl fer the applicﬂnts is directed to cemmunicate

this order to the respendents by registered pest,

(D.Purkayastha)
. udicial Member



